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Honthie Mr.. N.ahu, Member (A) 
0*t• 

1/15>2 	 Heard §hri S.N.Tiwa-ry, learned counsel for 

the alicant. Admit, Issue notices to the r..spondent$ 

to file counter affidavit withth four weks. R:quisites 

to be filed within a wekk.Rjoinder ifk any1  my be 

filed by the applicant within two we€:ks of the receipt 
of the counter-affidavit. 

2 	There is an another prayer that further reco- 

very of the amount of advance sanctjonejvjde riemo No. 

B-3/LTC/ADV/90-91; dUted 08.09.1992, b stayed. after 

hearing the learned counsel I am satisfied that there 
Mv. 	is a gemline ground for asking interim stay. Afl Interim 

Stay is accordingly granted for a period of 14 days. 
The respordents are directed to show-cause within t 

wceks as to why the Interim Stay as prayed for shall 
not be made absolute. 

List on 01.01.1996 for hearing on stay (as 

ther3 is uncertainity about the date of sittthg of the 

Bench during vacation.) 

(N. S ahu) 
Mamber (2) 

HOn'blc Mr. M.D. Saha, Member (A) 

Stii. S..N.Tiwary, learned counsel appears 

on behalf of the applicant. No one appears for the 

respondents, Shri Tiwary submits that two copies of 

the app1jcahas been handed over to Shri J.N.Pa.ndey, 

learned Sr. standing Cdunsel1tl-ie receipt of which was 

filed in the Rgistry on 21.12.1995, 

. . ..Contd/- 



2. 	Ad3ourn this casc to 16,0..1996 façrir1g 

onstay matter, Interi.rn oider as passed ear1ir shal1 

continue to 	operate. t il.1 nest date 

(rK.D.Saha) 
Member (A) 

jon'ble Mr. K.D.saha, MeMber(A), 

- 	 - V 

Four weeks time to filed W/s is allowip'dg  as prayed ' 

- for by the learned counsel fôr'the applicant. List this 

case on'20.O2.1996 for hearing on stay mattr. Stay to 

continue tiI.l next date.- 

S <Y 	 . 
Memb(A) 

4/20.2.1996 	 Hon'ble.Mre K.D.aha, Member (A) 

Four weeks further time as prayed for to .fi.le 

written statement is aj)jed List this cas' on 3,4.1996 

for hearing. Stay to continue till the next;  date. 

•- 	- .. 	• 	27 
- 	- ......... 

M. 	 Merriber () 
• 	 •• 	\• 	 . 
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3.4.96 	 Han 'ble Shri K,D.Saha, ember(A) 

CM 

Three weeks' further time, as prayed 

for oy Shri J.N.Pandoy, Senior Standing Counsel 

for tile respondents, for filiiig written statement 

is alloweti, /djournd to 2,4.95 for hoaring 

Star to continue till then 
Ar 

S 	
iemoer(R) 

6;/ '25.4.96; 	Counsel for the plicnt : Shri .N.Tiwary. 

- 	Counsel for the respondents: Shri J.N. Pndey. 

Shri J.N. Pandey, Sr. Standinp Counsel for the &)A. 

L-k WJ  'Union of Irdja reàpondents st ates that U/S in th matter 

shall be filed vsr shortly. Stay t6 continue till the 

conclusion of the O. 4f'ter the W/S, the learned counsel 

• 	for the applicant shall have permission to file rejoinder, 
if any. Let the case be listed on 17.5,95 for hearing, 

(N,K. Verma) 

ember() 

4 
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- 729/95 

7./ 	
17.5.96. Counsel for the applicant 	: 	Shri S.N. 	Tiwary. 

Counsel for 	the respondents: 	Shri J.N. 	Pandey. 

The case 	is adjourned to 31.5.96 	for heariap 

as prayed for by the parties. 

/CBS/ . 	 (N.K. 	Verma) 

Member 	() 

8.! 31.5.96. Hon'ble Shri K.D.Saha, Member (A) 

Counsel for the applicant : Shri S.N. Tiwary. 

/ 
I\J Cousl for the. respondents: ShriR.K. Choubey, brief 

holder of Shri J,N.Pande 

By mutual consent the case is adjourned to 

9.7.96 for headng. 	. 	. 	. . 

/CBS/ ,. 	(aha) 

Member (A) 

9/8.7.1996 . 	. 	Honb1e I. 	K.D.Saha, 	Member() 

ShrjK.P.Mjshra brief holder of Shri S.N.Tjwarj 

prays for time on the ground of his illness . List 

this case on 6. . 1996 for hearing as prayed for. 

kK.DSaha 
• Mnber (A) 
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1996 	 Hon ble Mr. K. D. Saha, Member(A) 

A '-" • 

MPS. 

Counsel for the applicant : Mr. S.N.Tjwarj 

Counsel for the respondents : Mr. J.N.Pandey 

As prayed fozthounse1 for both the 

parties, list this case on 7.8. 1996 for heang. 

K.D.Saha ) 
Member (A) 

11/7.8.1996 

MPS. 

12 

818.96 

CM 

Hon'ble Mr. IcD.Saha, M€rnber(A) 

Counsel for the applicant : Mr. S. N. Tiwari 

Counsel for the respondents : Mr.J.N.Pandey 

As prayed for by Mr. I.N.Pandey, £€. 

Standing Counsel, the case is adjourned to 

8.8. 1996 for hearing, 

K. D. Saha 
Member(A) 

Hon'ble Shri K.D.Saha, Member(A) 

Counsel for the popplicant 	: Shri S.N.Tiwary 
Counsel for the respondents : Shri J.N.Padey 

Arguments heard. Orders pronounced. 
Qrder 	in separate sheet8. 

(K.Oi 
Member (Administrative) 

6 


